




ACT No. XXXV OF 1858. 

VII. The Civil Court, if i t  think fit, may appoint two or more persons to 

~~~~i~~~~~~~ act as Assessors to the Court in the said enquiry. Upon the" 
sessors. completion of the enquiry, the Court shall determine whether 

Order of Court. the alleged Lunatic is or is not of unsound mind, and may 
make such order as to the payment of the costs of the enquiry by the person 
upon whose appTication i t  was made, or out of the estate of the alleged Lunatic 
if he 6e adjudged to be of unsound mind, or otherwise, as it may think proper. 

VIII .  If the alleged Lunatic reside at' a distance of more than fifty 

Issue of Comtuission miles from the place where the Civil Court to which the 
t o  a subordinate Court. application shall have been made is held, the said Court may 
issue a Commission to any subordinate Court, to make the enquiry, a ~ l d  there- 
upon the said subordinate Court shall conduct the enquiry in the manner 

- 

Re  ort  of Subordi- hereinbefore provided. On the completion of the enquiry 
nate Eourt. the subordinate Court shall report its proceedings with the 
opinions of the Assessors, if Assessors have been appointed, and i ts  own opinion 

on the case ; and thereupon the Civil Court shall make 
Order of Civil Court. 

such order in the case as it may think proper. 

IX. When a person has been adjudged to be of unsound mind and 

of Lu- incapable of managing his affairs, if the estate of such per- 
natic's if con- son or any part thereof consist of property which by the 
sisting of property sub- 
ject to Court ofwards.  law in force in any Presidency subjects the proprietor, if 
disqualified, to the superintendence of the Court of Wards, the Court of 

Wards shall be authorized to take charge of the same. I n  all 
I n  all other cases. 

other cases, except as otherwise hereinafter provided, the Civil 
Court shall appoint a Nanager of the estate. Any near rela.tive of the Lunatic 

w h o  may be ap- or the Yublic Curator, or, if there be no Public Curator, 
pointed Manager. any other suitable person, may be appointed Manager. 

X. Whenever a Manager of the estate of a Lunatic is appointed by 

Appointment of 
the Civil Court, the Court shall appoint a fit person to 

Guardiqn . by Civil be Guardian of the person of the Lunatic. 'The Man- 
Court. 

ager, unless he be the P~tbl ic  Curator, may be ippointed 
Guard'ian. Provided always that the legal heir of the Lunatic shall not 
in  anf case be appointed Guardian of his person. 

XI. If 
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such sums of money, goods, and effects, as he shall receive on account 
of the estdte, together with a statement of all debts due by or to t.he same. 
And every sucb Manager shall furnish to the Court or to the Collector annually, 
within three months af the close of the year of the era current in the District, 
an account of the property in his charge, exhibiting the sums received and dis- 
bursed on account of the estate and the balance remaining in his hands. If 

Proceeding if RCCU- 
any relative of the Lunatic, or any public Officer, by peti- 

racy of inventory or tion to the Court, shall impugn the accuracy of the said in- 
accounts be impugned. 

ventory and statement, or of any annual account, the Court 
may summon the Manager and enquire summarily into the matter and make 
such order thereon as i t  shall think proper ; or the Court, at its discrction, may 
refer any such petition to  any subordinate Court or to the Collector if the Ma- 
nager was appointed by the Collector. 

XVI. All sums received by a Manager on account of any estate in ex- 
cess of what may be required for the current expenses of 

Manager to pay pro- 
ceeds of estates into the Lunatic Qr of the estate, shall be paid into the public 
the public Treasury, 

Treasury on a c c o ~ n t  of the estate and may be invested fronl 
time to time in the public Securities. 

XVIT. It shall be lawful for any relative of a Lunatic to sue for an 

~~l~~~~~ sue for account from any Manager appointed under this Act, or 
an account. from any sucbperson after his removal from office or trust, 
or from his personal representative in case of his death, in respect of any estate 
then or formerly under his care or management or of any sums of money or other 
property received by him on account of such estate. 

XVIII. The Civil Court, for any sufficient cause, map remove any 
Removal of Manager Manager appointed by the Court, not being a Public Curator, 

or Guardjsn by Civil 
Court. and may appoint such Curator or any other fit person in his 
room, and inay compel the person so removed to make over the property in his 
hands to his successor, and to account to such successor for all monies received 
or disbursed by him. The Court may also, for any sufficient cause, remove 
any Guardian appointed by the Court. I n  like manner the Collector, for any 

Removal by Collector. 
sufficient cause, may remove any Rlanager or Guardian 
appointed by the Collector ; and the Court, on the application 

of the Collector, sl~all  compel any Manager so removed to deliver his accounts 
and the propert,y in his hands. 

h 'XIX.  The 






